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STATUTORY RESOLUTION RE:
DISAPPROVAL OF MAINTENANCE
OF INTERNAL SECURITY (AMEND-
MENT) ORDINANCE AND MOTION
RE. DISAPPROVAL OF PRESIDEN-
TIAL ORDER SUSPENDING CITI-
ZENS’ RIGHT TO MOVE A COURT
AGAINST DETENTION ORDERS
UNDER MISA AND CONSERVATION
OF FOREIGN EXCHANGE AND PRE-
VENTION OF SMUGGLING ACTI-
VITIES BILL—contd,

MR. DEPUTY-SPEAKER- We will
now take up the Statutory Resolution
on the Maintenance of Internal Secu-
rity (Amendment) Ordinance, the
motion on the Presidential Order and
the Conservation of Foreign Exchange
and prevention of Smuggling Activi-
ties Bill, Shrt Atal Bihari Vajpayee
will continue his speech,
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He 15 not right reachionary but wrong
reactionary,

SHRI s A SHAMIM, The lawyers
dud take nbjection

SHRI K, P  UNNIKRISHNAN
(Baclagala) What exactly are you
iryimg to prove”

1 um thargiiz you of having taken

money from smugglers, I will give
you details
SHRI ATAL BIHARI VAJPAYEE:

Come out with a proof,

SHRI K. P. UNNIKRISHNAN , Even
in his professional capacity he has not
appeared, That 13 & fact You are
trying to play politics,
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SHRI K. P. UNNIKRISHNAN: Will
you .agree for a change-in.the Consi-
tutlion in respect of ‘property’?
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MR. DEPUTY-SPEAKER.
tion moved;

Resolu-~

“This House disapproves of the
Maintenance of Internal Security
(Amendment) Ordinance; 1974 (Or-
dinance No. 11 of 1974) promuigated
by the President om the 17th Sept-
ember, 1974."

Motion moved.

“That this House disabproves of
the Presidential Order issued gp the
16th November, 1974 under c¢lause

. (1) .5 article 1759 of the Constitu-
tion suspending citizéns' right to
move any court with respeet to
orders of detention under the Main-
tenance of Internal Security Act,
1971 for the enforcement of the
rights conferred by article 14, article
21 and clauses (4), (5), (6) and (7)
of article 22 and also suspending all
proceedings pending in any court for
the enforcement of the aforesaid
rights with' respect of orders of de-
tention under the Maintenance of
Internal Security Act.”
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THE MINISTER
(SHRI C. SUBRAMANIAM): Mr, De-
puty-Speaker, Sir, I beg to move*:
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“That the Bill to provide for pre-
ventive detention in certain ecases
for the purposes of conservation and
augmentation of foreign exchange
and prevention of smuggling acti-
vities anqd for matters connected
therewith be taken into considera-
tion.”

15.57 hrs,
[Dr. Henry AUSTIN in the Chair]

Sir, ag honourable Members are
aware the prevention of smuggling
and the conservation of foreign ex-
change are of vital importance tgy. a
country like ours. In order to frust-
rate the activities of those anti-social
elements which seek tp take advant-
age of the country’s situation in order
to enrich themselves, Government have
from time to time taken various legis-
lative and administrative measures.
In 1962, the Customs Act, in which
the Customs law was comprehensively
revised, was enacted. In 1969, legis-
lative action was takep for regulating
the possession and sale in vulnerable
areas of articles smuggled on a large
scale. Further mea<ures were recom-
mended by the Law Commission in
its Report on “Trial and Punishment
of Social and ¥Economic Offences’.
Amendments to the Customs Act to
give effect 1o the important recom-
mendations of the Law Commission
were effected in 1972. A number of
the Law Commission’s recommenda-
tions were also incorporated in the
Foreign Exchange Regulation Act, 1973.

The administrative arrangements
for dealing with smuggling and foreign
exchange violations have also been
progressively strengthened. The pre-
ventive formations in the Bombay and
Madras Custom Houses and the Cen-
tral Excise Collectorates at Ahmeda-
bad, Bombay, Cochin anq Madurai have
been reorganised, and Preventive Col-
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lectors: have been posted at Bombay,;
Ahmedabad and Patna. Additiona
manpower has been deployed for pre-
ventive work in sensitive areas. Action
has been taken to set up a wireless
communication net-work covering the
West Coast and the Tamil Nadu coast.
In order to strengthen patroling of and
interception at sea, arrangements have
been made for the purchase of 20 fast
vessels from Norway. Two of these
have already arrived and have been
deployed' att Bombay, with results:
which have proved encouraeging.

We have, however, found that be-
cause of the vast coast line and long
land frontiers of our country, the
legislative and administrative mea--
sures so far taken to check smuggling
have not proved adequate. Experience
has shown that the persons who have
master-minded the smuggline opera--
tions worked behind the scenes. 1t
was usually only a landing agent or
a carrier who, because of his cvert
activities, cculd be apprehended and
subjected to actionn under the existing
law, while the main organisers and
financiers behind the scenes were able
to continue their operations despite the-
increasing tempo of the seizures. In
many cases, the Preventive and Intel--
ligence agencies of were in possession
of reports indicating the activities of
these persons. but for lack of evidence
acceptable in a court of law theyv could
not bHe brought within the mischief of
the ordinary law, The Law Commis--
sion appreciated the seriousness of the:
problem and remarked that since the
coffences against the regulations of
foreign exchange and Customs have an
immense impact an the well being of
the entire nation by virtue of their
pernicious effect on vital national
policies, Government should not be
without power to detain preventively
hardened offenders against these laws.
Aftef 1972, when the Law Commission
made its recommendation, the activi-
ties of the master smugglers have been
a matter for increasingly serious con-
cern, and it was in this background
tha* ‘he Mazintenance cf Internal Secu-
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rity (Amendment) Ordinance, 1974 was
promulgated on the 17th September,
1974. This Ordinance amended the
Maintenance of Interna! Security Act,
1871, to bring within the scope of that
Act various categories of smugglers
and offenders against foreign exchange
regulations. A statement ghowing the
reasons for legislation by Ordinance
has already been placed before the
honourable Members. There will per-
haps be general agreement that the
activities of smugglers and foreign
exchange raketeers are anti-social and
pernicious. It may be desirable from
all points of view to enact a self-con-
tained measure, ag the present Bill
seeky to do, dealing exclusively with
them and to segragate their cases from
those of persons detained under Main-
tenance of internal Security for poli-
tical or other reasons.

16.00 hrs.

Shri Vajpuayee has in a very ela-
horate speech placed before the House
various facts with regard to smug-
gling. That itself is a justification for
a measure of this sort, but unfortunat-
1y along with it he tried to hring in
certain  political matters also with
palitical orientation. I am really
s0rTy that a leader of his stature shou'd
take thig nccasion, particulariv when
we are dealing ‘with smugglers, fo
import, if I may say so, political in-
sinuations into this. As far as 18 pos-
sible, I shall certainly deal with them
when I reply to the debate. Now I only
move for consideration of the motion.

MR CHAIRMAN:; Motion moved-

“That the Bill to nrove for preven-
tive detention in certain cases for the
purposes of conservation and 2ug-
mentation of foreign exchange and
prevention of smuggling activities
and for matters connected therewith.
be taken into consideration.”

SHRI NOORUL HUDA (Cachar): 1
rise to oppose this Bill. What are the
sbjectives behind the introduction of
this Bill as alsp the ordinance pro-
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mulgated on 17 September 1974% As
the hon, Minister has indicated, this
Bil] is purportedly for conservation of
foreign exchange, prevention of smug-
gling activities etc. ang Government
wish to arm themselves with sufficient
powers so that smuggling can bhe
brought under the ambit of MISA. In
Odinance No. 11 of 1974. it ig also
said that the person concerned will be
detained without obtaining the opinion
of the Advisory Board for a period
longer than three months but not ex-
ceeding one year from the date of
detention and Government can detain
any person on suspicion that a persom
smuggles or is likely to smuggle #oods
or about smueggling or is likely to
abet other persons to smuggle goods.
Lastly under the latest notification
dated 16 November, 1974, tne President
hag taken away the right ot these
detained under this Ordinance to move
any court, the right remaining sus-
pended for six months from the date
of the issue of the order or the date
of expiration of the proclamation of
emergency which ever is earlier,

It has been stated before and also
today that this Bill and the Ordinance
would enable Government to detain
anyone on suspicion of smuggling or
foreign exchange rule violation and
not allow the detenue an opportunity
to prove his innocence. As is well
known to the House. our party is to-
tally against smugglers, smuggling
activities, violators of foreign exchange
regulations and any other economic
offenders. But the question is why
MISA or some such laws which autho-
rise detention without irial is neces-
sary to contain smuggling or to punish
other economic offenders

As you know, under MISA a per-
son cannot be punished. It is a Pre-
ventive Detention Act. On a sus-
picion, which has been described in
the Bill, a person can be detained
upto the extent of ¢ months, There
is no question of punishment, Gov-
ernment have not come forward with
any comprehensive Bill to enable the
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GW to. .pupish - gcopomic - off-
enddepx like smugglers in-an exempl-
ary.manner.. There. are -various Acts
in Jadia . teday. .which can take care
.of smugglisg and other such. econo-
mic offences. There: is, for instance,
. the CustomgiAct and rules amd: re-
‘guletiong  under which the Govern-
ment.. anfd the concerned - authoritiss
. cam- conflscate the smuggled - goods
and- impose -a penalty five times the
total walue of the contraband and also
prosecute any person charged - with
‘such, offenees,:  There is the foreign
. BExchange Regulation -Act, 1847, as
emended in 1853, under which the
Government:: and. the concerned
authoritieg can impose ‘a ' fine! five
- times - the amount involved wnd- giso
‘prosecute the..offenders. We under-
‘stand thet durihg the last 14 years,
‘#n ne case has the penalty amournting
‘to- more than three times the foreign
exchange involved was imposed, in-
spite of all' those rules and regula-
tions: and ‘extrao:dinary powers thal
the Government have in their ar-
moury. This is the position after 27
years of one party rule in the Cen-
tre ‘and 'in the States; The ‘States of
Maharashtra, Gujarat and Kerala are
mainly involved as far as economfic
offences are concerned. These State
Governments and also the Central
Government have not been able to
impose any exemplary ' punishment
off the economic cffenders up till now.
There is another Act—the Income-tax
Act—under which since 1968 Govern-
ment can impose a penalty on defaul-
ters to the extent of 200 per cent of
the amount involved. We do not
know whether such Acts, rules and
regulationg have been applied against
these economic offenders and to what
extent, I submit that the exijsting
laws of the country against economic
offenders are in many ways .more
_stringent than those obtaining in UK.
and US.A.. Naturally, it follows
thiat if these laws were honestly im-
plemented there would be no need to
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resort to fhonstrous measurks ndt

as DIR or MISA.

.Recently G_overnment . have .-zb_-n
perturbed hecause some of, the. adtig-
glers have been released by the High
Courts, Why have they been reless-
ed? The High Courts have n-@ it
clear that there .is nothing wxong. in
the Acts but: the. brounds.of defen-
tion. have been . prepared.in ..such.:a
haphazard- and careless manneo.:.thet
the courts had.no-alternative.bug. o
release these smugglers: The.grounds
of. ‘detention . which. -have. heen ~ far-
nished. to- the: offenders .were found. to
be imeffective and so: they were 1e-
leased by the High Courts.

Now vaernment have come for-
ward with a promise that this extfa-
ordinary measure would last only for -
six months and not more than.that.
They have also said that if they in
their wisdom decide to withdraw the
proclamation . of -emergency. then. s
Act would immediately lapse. . After
the emergency was -proclaime’ dn
1862, except for a few months, all
these long 12 to 13 years this messure
has found a vlace in our statute book.

When is an emergency proclaimted.
It is done only when there is extei-
nal danger to the country. Recently
we have signed an agreement with
Pakistan, As far as we know, the
Government of India do not fear any
aggressive designs by the Peoples’
Republic..of China. In fact, in cer-
tain foreign capitals we have been
trying to have 'better . .relationghip
with the Peoples’ Republic of China.
So, when there is no danger from any
of our neighbouring countries, what
is the necessity for contimuing this
emergency for the last 12 to:13 iyears?
Naturally, we cannot place any re-
lance on' the promise made by '<the
Government on the floer of this House
times without number that the em-
eriféncy ‘wolild be - lifted and that
DIR ahd MISA would ndo¥ be wused

_ against political opponents.
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Ompung to leskage of foreign ex-

chavge, 1 understand that an officsal
committee headed by the Secretary
of the Finance Ministry of the Gov-
arnment of India made a numbe: of
suggestions to plug loopholes Ac-
cording to official estimates, winch
ape gross under-estimates, the leak-
age of foreign exchange 1s round
about Rs 240 crores per year. Yet,
Wwe tinderstand that not a single .ug~
gestion of this official commuittee tas
been 1mplemented during the last
three years,

+~Why 'do we oppese this measure?
We eppose 1t because in the name of
preventing smugghing operations, 1n
the nwme of contaning econemic
offences, we cannot allow the Gov-
ernment or the executive to arm it-
self with extraordinary and draco-
man powers, because, we héve seen
that the Preventrve Detention Act, 1n
some form or other, hag been in the
statute: book for so many ‘years, and
we have seen how the MISA and the
Preventive Detention, Act have been
used mamnly agamst political oppen-
emts, specially againrst the Communist
Party and other trade umomists who
are working i1n the Kissan Sabha
those who are associated with pro-
gressive demogratic mowements
amongst the youth and the students
They have been detained under the
MIBA> for many years FEven how
according to the Jatest hand-book
whieh I have got, from 1st July, 1373
uptv Blst March, 1974 (during this
periody for reasons of violent activi-
tiee, geondaism., had character, com-
munal agitations, maintenance of
pubHe order spying, security of the
State, etc. the figure s, 1899 detain-
ed under the MISA and for reasons
ot hoarding  profiteering, black-
marketing, disruption of essential ser-
vices, adulteration, smuggling, etc,
the number is 1,148 Out of these, in
West Bengal alone. the number f=
2,156,

Shis also appears to me an under-
estimate Decause we knew for certain

Motion re. MIBA and
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that 1n West Bengal alone, the Com-
munist Party Marxist and other porty
activities huve been detamned qad
their mumber 1s not less than 3,008 4o
the best of our information These
people have been languishing in jml
for the lat so many years Ithe
Congress 1ulers have played havuc
witlr the personal liberties of the
cifizens of this country 'The Central
Govermment and various State Gov-
ernments have employed the MISA
against rallwaymen during the rail-
way strike of May, 1974 and alse
aganst teachers, students, power ém-

gineers, trade unionist, and otber
workers.

They have employed these emtra-
ordinary methods not only in West
Bengal but also m Gujarat, Bésar,
Assam and other places You will be
surprised to learn that in May, 1974,
when about 17 lakh ralwaymen wemt
on strike for about three weeksi so
many rallwaymen were detmned
under the MISA and the grounds of
detention given against some of -the
railwaymen in Badarpur and Lumditg
whom I know personally were fan-
tastic The grounds given weme,
“You have have participate in sach
and such a procession on such andl
such a date, you were engaged in
trade union activities; you were en-
gaged in other activities. So, you are
detained under the MISA” Withor t
any i1hvme o1 reason thev are de-
tamned for an 1ndefimte period

Today, mm the name of anti-smus-
gling operations, if the Government
want to detain any political worker,
any pohtical activisi, any irade
unionist, they can give the lebel ot
“smuggler” to any person and detaim
lum for at least six months, There
18 no power a earth to prevent the
Government from doing that.

SHRI ¢ SUBRAMANIAM- Has
thers been any instance of mry politi-
cal worker being detained under thus
Ordinance®
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SHRI NOORUL HUDA I can gwve
you humidreds of cases

SHRI C SUBRAMANIAM Do 1t
now There 1s no use of saying that
there are hundreds of cases You give
the instances now itself

SHRI NOORUL HUDA The MISA
38 only of recent origin Suppose
there 1s some agitation 21 Bihar or
m UP or in Gujarat o1 in any other
State The Government can empower
the Disrict Magistiate to detain any
person under the MISA If you want
to detain any polhitical worker any
political activist you can give the
lebel of osmuggler and detain him
How can prevent 1t? There 1s no
power on earth to prevent it We
have seen what happened in Gujarat
and Bihar 1in the last few months

MAVALANKAR
Prof Dandavate was
externed from Bihar Shr1 Vajpayee
was arrested 1n Bihar Where was
the agitation? You arrest people
even without agitahon You arrest
them because of the political diffe-
rencee that you have against your
opponents

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South) 500 Con-
gressmen were also arrested in West
Bengal Persons from Congress were
also arrested

SHRI P G
( Ahmedabad)

SHRI C M STEPHEN (Muvathu-
puxha) Can you tell us which per
son belonging to your Parly was
arrested under this particular Act?

SHRI NOORUL HUDA Not under
thyes recently

MR CHAIRMAN Please conflne
yourself to the Bill Do not bring mn
sther matters
-

SHRT MOORUL HUDA On behalf
of the Ceenmunist Party of India
(Marxist:) T would say that the
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Government may arm itself with any
power which would enable them to
contain smuggling and other ecouo-
mic offences, we would be at one
with them But at the same time
we cannot allow MISA to be bromght
in a new form, under the garb of
anti-smuggling operations In futuxe,
In various parts of our country agita-
tions might occur any day and we
cannot allow the Government to arm
itself with such dracomian and extra-
ordinary power to arrest any person
and level against hum the charge of
mndulging 1n smuggling activities and
detain him for six months or more
The only solution for the Government
15 to bring forward a comprehensive
Bill to strengthen the existing laws
I have mentioned three or four laws
those laws can be strengthened end
we would be at one with the Govern-
ment on that We want to contain
this menace of smugghng But our
Party 15 totally opposed to the intro-
duction of MISA 1n a new form; this
13 politically motivated and we will
oppose it until this draconian power
15 withdrawn we shall fight tooth and
nail until the Emergency 18 revoked
and until these Acts are remowed
from the Statute Book

&t vm ferie wf ()
wrafa wERT & aweredY qafor-
arz AT wrear 2 fr 9w & 7y faderw
TRIA &7 F qF Far 77w Iomar, o
ZarY ey g€ st =gy ¥ gATH
#1 faa ¥ o7 5 TEw wET W WP
# g AT FT qEA T T 0T 447 A
=1 3% f wrmem § A Pel
gifx Xt § o et frad a @
ggrT g, aFfrw Fgqar STE A
=1g fr wwfar & afwo gk 2w &
F7 WIAET G, A QAT - v
wTATT ST §, fw A g e -
itgm e Teak ¥ § A€
e o e S g e ega ww e



277 Stat. Resl. and AGRAHAYANA 12 1896 (dARA) o

Motion re. MISA and
Prev, of Smug Bill
¢ fow o1 gw famd a1 wigd &
T &y W Y S & § Sfww A
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guiard aeqy a7 3 faed foogw
wA %, 9% ® fon & qrr daT AT R
5% F) srTfors SfTesT T g SRt @
T AU W AT FT AT WIS
afassy Wt g1 wE | ®4 g4 qag ¥
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qgd QT g F FA W KT gART
Fodfr e & f a AR A 13 §.
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FPUT WET M AT 7AS 741 {0 7 w7y
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R A 1w gl g, 71T ge
amisr e gl d, 72 & o qowr gk
¥ 73 % it gur gk § A 9 Wi Y
Y A drm-dia g A Y ww
7t & afe guw arass W enfver A
& Aiwel & garfa® g ar EEET
g N {5 afz e & famte g7
{ 7% XA T ISTAT YT AL WA A GY
FOE TIA FT WA iy WO Frar | e
FTRT { g0 A qgHNT qg FgAT B
g7 stz @ 7@ § Al g ol
/v AT 9TfEs, 9g wIN AW A g
wER & AT g a1 AT faw
PragRespgaRaIES
Tt w7 % Frwaa §, g agd b
AW gaq FT AW W 9w @
qaeey war Sfawar. | | (swwwry) Syar-
o N Eserar g afem ot
AN FAR TG AOAR
o7 fIw B w7 AEwT TF § far
a@fsaa daa g wifgd, 9%
ST AIET F AW 9T AR &
Y §9 Y §AWAT 3T K{GHT Ear
Trfgq, 37 ¥ AT ) gits N
gEFR T AT HaT § ¥ w AW
¥ g ; AT I T qAER gAR qfE
wyevs ¥ ug fogra 3 fe w&r #
frAagrea D gAY 70 WK, Kl
o fodiq ®1 sr qd Q4 af@,
T {fsqs™s & AT I I g FIR
¥ garfaw fast 3w wwwr & fodt
afea 1 597 58 & o1 R A ag
gl ar, 4y awg 4 fa aTec 5y
wA g ¥ @ freqa Afaw A7 o
TETT WL | ATAT RIE FET A 6
fo @ wfaemx SR qd

# oft wra & gre i, A AW
&19 SraT—xaat fada & A1 s
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W gE@am fear war § awfas
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ViR Rw i fardn? o wwqa Y,
Aeraty & gond GAT E, 6 wTrwoga
A |

it

Fagag wWarfewwannag
Y FAT a1 few AT 3w § wiaw-
T §Y4 % wra &1 s foad faa AT
wYmin® qw awe &1 aR fear

SHRI SOMNATH CHATTERJEE
(Burdwan): Should the. Embrgansy
contipue? ' v .

i
SHRI NAWAL KISHORE

SHARMA I am hot concerned with
it; nvs for the Government to reply.
1 am on a different point altogether.
When that comes up we shall express
our views on that matter

¥ w1q A $g @1 ar—aw7 fav
ware ¥ q993 AEr ST Fo ;e
I 7 FIT AT—
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N g g—en wmh fewar ®
fapet ®@ @A Fr AT F uA Fadnedy
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SHRI BHOGENDRA JHA (Jai-
twagar): Mr. Chairman, Sir, there
could not be two opinions on the point
that smuggling and foreign exchange
rackeleering has been such a.a impor-
tant calamity to our economy and
plaguing our politics also to some ex-
tent that any harsh step against this
disease must be welcomed by all.

We have been told here that
smuggled goods worth about Rs, 4
hundred crores are coming to the
country annually. We have also read
in the newspapers that the so-called
smuggler kings—who have been coun-
ted 12 in number—are having a
monthly income of Rs. 2 crores each.

In such a situation, I think, that
even in this House, there should be
no two opinions that stringent mea-
sures against this immoral anad anti-
national activity must be taken, This
crime is being practised with the
connivance ang encouragemenut of the
government officials and for this, the
entire Government, particularly, the
ruling party, cannot shirk their res-
ponsibility. This smuggling activity
is being carried on o a wide-scale
in our country with the tolerance and
patronage or connivance of the offi-
cials. In such a situation, I would
like to hear something from the Trea-
sury Benches. They may say anything
they want, But, with regard to a
good conduct certificate givenr to Shri
Haji Maitan by Shri Kanungo, what
have they to say. This is a very in-
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teresting case. Also there are naany
cases, Even now there is a big smug-
gler 1n Bihar known as Shri Kam Deo
Singh on whose head there is a re-
ward of one lakh of rupees, Having
committed fourteen murders he has
not yet heen arrested. He has got
several trucks and several hundred
armaments, In the last general elec-
tion, even his crimmal gang had
started supporting the Congress (O)
Party in capturing all the booth. 1n
the Begusaral Constitueicy. Even now,
several ministers of the ruling party
have been protecting him_ He is now
al large. Not because of lack of any
law and not because of any lack of
powers he could not be arrested.
There is a reward of Rs. 1 lakh on his
head. I challesge anybody whether
they could send any force there to
search him, The Government will
only get embarrassed if this is dome.
Several ministers are helping the
criminal gang. In the last bye-clection
his help was taken by them, The
government itself is helping the mono-
polists in this country. It is helping
them by usiig their black money in
our country. In such a situation, even
it a minor step is taken to curb this
smuggling and blackmarketing or
foreign exchange racketeering, we
have to welcome that.

We know that this step that has
now been taken is half-hearted. And,
unwillingly, that step has been taken.
Perhaps the Finance Minister las
introduced an amendment just now.
After six months or so, they are mow
going to appoint a person who is of
the rank of the judge of a high court
to review the cases rivolving smug-
gling after six months of detention

The amendment has been hrought
forward on behalf of the Government
by the Finarce Minister after this
thing has gained a momentum, I
this for curbing the smuggling acti-
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vibes of smugglers? Our apprehen~
siogt:is that Government does not
saem to be strong enough or does npt
hewd any will power to take a serious
wiow of these things to put an end o
the« smuggling and foreign exchange
risketeering that are going on in this
coustry. We have. however, to wel-
cewe in thig respect that the Mainte-
name of ‘Internal Security Ordinance
15 deing replaced by this BNl

.

This Bill, as it 1s, is limited to the
prevention of smuggling snd conserva~
tww of foreign exchange.

S0 there was danger and apprehen-
swn of wider mususe of MISA because
the Ordinance was definitely misused
derpite assurance given on the floor
of the House as hag been uarrated by
Skri Huda, But here thus Bill is lim~
ted only to smuggling and foreign ex-
change violations, This is a welcome
thipg. The very name of the Bill is

a welcome departure from the ordi-
nanee.

But I would submut to the House
that the wider perspective must be
takew into account, If the Govern-
mént s serious, the Finance Minister
must withdraw the amendment which
he¢ has tabled and which has been
carculated because that amendment
makes a mockery of the whole affair,
heenuse after gix months have elaps-
edy n the name of personal liberty
things will be set in motion and there
Wil be political bargaining behind the
prion bars and they mmy be absolv-
ed of sll the crimes they have com-
mitted and be allowed to be at large
and: commit the same crimeg agamn.

}

In such a situation, I would sub-
mit that the present Bill is totally n-
adequate in the sense that it does not
provide for total forfeiture of the
entrre wealth accumulated in the
nomes of the smugglers or in benami
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have money, they can fight., We hams
known how Bakhis -gbt a

certificate from a top heart specialist
to . the reffetto that if shevwere O gee
a policeman befape himy he-wpuld &
They can enguge top burristess. .to
argue for them.. In thiy society, with
meneyt you oan havei amything v &
unlegs this money is.taken;smagylrom
them. no effective action can be tdiken.
The Bill does mnat ewven . touckhwiis
point.
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Similarly, there is another aspect.
I would tell the members ot the Op-
position that ‘we are the first victims
of the tyranny and repressive mea-
sures of this Government. They Say
there is dearth of magistrates and offi-
cials to teke care of the long coastlite
where smuggling activities take place,
But 1n my constituency, in the shorll
district of Madhubani, 122 special
armed police camps have been egtab-
hished about 20 days ago each manped
by a magistrate They are looting the
crops of share croppers and helping
the landlords They are comrmitsing
open armed aggression against pee-
sants because We are implementing
the Bhatedari Act and Land Reforms
Act, Because of this, there is agpres-
sion against our people.

SHRI M. RAM GOPAL REDDY:
This is not correct.

SHR; BHOGENDRA JHA: Thip I
Come to By

of my eolleagies have been mundersd
with the help of the oot
magistrdtes. In my ares, .
Svndicate, Socialists have alls joloed
the ruling party. There

the ruling d en, 10
dearth of armed m

magistrates there. They are- “P;::
suppregsiog the people, 0otings
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crops and giving it over to the land-
jords illegally in violatioy of the Acts.
These repressive measures I have
narrated are in one constituency; 7,000
persons are either in jail or on bail cr
under warrant for defending the
rights of tenants and sharecroppers
and 4.000-—the figure has been given
by Government,—are being proceeded
against under sec. 107 Cr. P.C. This
is in one constituency. This is the
magnitude of the repressive power of
ithe Government.

Bul here when it comes tc the ques-
tion of smugglers what wiil happen to
them? If the Members of the opposi-
ion mean what they say and if they
reaily stand against smuggling they
should support this Bill and they should
fight t¢ make it more stringent and
stricter in form and content. They
must say that it must be made appli-
cable in a more vigorous way, Thal
should be our altempt, nct what they
have said here. .. (Interruptions) after
detention why shall they not be tried?
In free India we have been under de-
tention for years. The trial also was
going on. So I have moved an amend-
ment and T request the Finance Minis-
ter to examine my amendment{ num-
ber 29. After the confirmation of
detention soon-afterwards or  before
the expiry of one year every person
detained for smuggling or foreign ex-
change racket must be prosecuted in
a court of law. If he is found guilty
he will be sentenced 1ty a term of
imprisonment and this trial wiil help

to unfold the political and beaura-
cratic link that the smugglers have
with the Government officers and

other politicians. The cases of Shri
Kanunge and Mohan Lzl Sukhadia
can be cited. There are several cases.
I should like to be enlightened whe-
ther by the Finance Minister or by
my friends of the Socialist Party
about this matter. It is kncwn that
Mr. George Fernandes an ex-Member
of Parliament has issued a stalement
in the Press that while he was a
Member of Parliament he had written

2787 LS—10.
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a letter to the Prime Minister to give
legal protection to Mr, Yusuf Patel.
I should like that letter and the Prime
Minister's reply there fo be placed on
the Table of the House. Wpe should
also like to know whelher it was
rejected and if so why?

PROF. MADHU DANDAVATE
(Rajapur): That letter had been pub-
lished in Prati Paksha and is available
for public consumption. We are pre-
pared to lay that on the Table of the

House also.

SHRI BHOGENDRA JHA: I want
that those who know more than my-
self should enlighten the House and
{he country on that point. I request
that after detention there must be
trial and my amendment must be ac-
cepted. The patronage of Ministers
and politicians belonging e any party
or the officers must be brought out in
public with all its remafication,

When the smuggling aclivities havo
assumed such big proportion they have
come here haltingly, hesitatingly and
half-heartedly. ... (Interruptions) This
is an honest capitalist Government, I
know it. Many cpposition parties are
also capitalist parties and very honest-
ly they are defending capilalism,,

In many cases of acquittal of the
detainee the ground cited is “detained
on vague ground”. In ocne case of
Ranchi a smuggier was released by
the Supreme Court but Supreme
Court openiy said: We are very sorry;
we do net want to be soft or lenient
to the economic offenders bui even
after threc months the order of con-
firmation was not sent. Shall or shall
not the officers responsible fer this be
penalised or punished? They did it
purposely and  deliberately. The
grounds were Jeft vague. In such a
situation lhe country would liike to
know why 11 is being done like that.

I am giving one instance. In April
this year at Jaya Nagar a town in
Bihar on the border of Neval a cus-
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toms inspector was coming with smug-
~ gled goods and he was cadught red
handed by some people and paraded
in the whiole town. On that very day
four district Magistrales and the Com-
missioner of Dharbhanga Division and
the Superintendent of Police were
present in that place. People tock that
customs inspector with a blackened
face and hair cut io those officers but
they asked those people to hand him
over to the Police. Later on the
customs inspector with a blackened
case against those persons that they
snatched away the smuggled good from
hig custody. I asked a question here
and it was replied toc here. I know it
personally and 1 am prepared to vouch
for that. that the customs inspector
was coming with smuggled goods. That
is a fact. I should like 1o know from
the Government whether the Govern-
ment means business and whether it
wantg ‘people’s cooperalicn. A block
development officey of Basopalli in
Madhubani district of Bihar was sus-
pended when he was found indulging
in . similar practices, after the people
had caught him red-handed with
smuggled goods. Fortunately I also
reached that place in time. The peo-
ple were there and thy officer 'was
suspended. The cusioms inspector
could not be punished because he
belonged to the Central Government.

17.00 hrs.

On 25 January, 1974 one day prior
to the Republic Day the President
‘gave assent o the New Code of Cri-
minal Procedure. In section 110 of
that Act it has been provided that
those violating the Foreign Exchange
Regulation Act, Employees Provident
Fund Act, Prevention of Food Adul-
teration Act, Essential Commecdities
Acl, Drugs and Cosmetics Act, etc.
shall be proreeded against under sec-

*4ion 110 Cr. P.C. I should like to know ,

‘from the hon, Finance Minister whe-
ther a single person in the whole of
India has been proceeded sgainst under
. that section,-in any State or Unfon
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Territory or Centrally Admimntm'ad
area, That gection is meant for those
engaged m livelihood. I presume that
not a single person had been proceed-
ed against. Some persons here say:
We are sorry but how was this clause
accepted at that time; they could not
give attention to it. I have talked to
some Ministers and they ask; how this
law was passed. If defaulters against
Empluyegs Provident Fund Act, could
be proceeded against in this '‘way most
of the factory owners and capitalists
wouid be punished. Whatever legal
measures are there are not being
applied. Naturally a suspicicn arises:
what is the need for this when you
have in your hands powers under ex-
isling enactments?

This Bill in so {ar as it goes is wel-
come and is in the right direction, but
il is utterly inac2quate.

AN HON. MEMBER: It {s contra-
dictory,

SHRI BHOGENDRA JHA: Natur-
2lly ever in fury, we cannot become
the ~gents and stooges of smugglers
and foreign exchange racketeers. 1
have toid you how I am suffering in
my constituency such repression the
like of which has not taken place any-
where else. But even in anger, I am
not prepared fo act as an ageni and
stooge. of the smugglers. This gives
an opportunity to the patriols; even
it the Government does not help, peo-
ple will catch hold of these smugglers
and hand them over {o the officers. If
they do not arrest them, we will
gherao them. Here is a legal mea-
sure. 1 have already made clear their
hestiation and half-heartedness. But
this gives a whip in the handg of the
people,

SHRI 8. A, SHAMIM (Srinagar);
In the hands of the Government,

SHRI BHOGENDRA JHA. In- the
cage of some smugglers in Darbhanga,
Madhubani and other places, the peo-
ple helped in catching hold of the

i
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smugglers. Every citizen ghould help
in enforcing the law. In my area, we
have implemented some aspects of the
Land Reforms Act, whether - the
Ghafoor Ministry implements it oy not
and we are prepared to face the con-
sequences, Our patriotic duty is not
dependent uron the goodwill of the
Government. Even if they hesitate
and falter, we will act. Even this step
which they have initiated is not
because of any change of heart on
their part; it is because of public
pressure and mass movement. We
arc utterly dissatisfled with the in-
adequate, halting, hesitating and half-
hearted measures Government have
been taking. There is a fceling in
the country that after Shri Subrama-
niam has taken over Finance Ministry,
the anti-smuggling operations have
slowed down, It may be misplaced,
but that fecling is there. It can bhe
removed only through action, not
through words or statements in the
House. If the Government wants to
convice the people, it should initiate
action so that the scourge of smuggl-
ing and foreign exchange racketeering
are eliminated for the good. Other-
wise, the people will reject them, This
measure will have to be implemented
in all seriousness and with speed,
after removing the lacunae and accept-
ing some helpful amendments which
we have given notice of.

ot yewre ey (Sifmrege)
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i.14 hrs.
|SHRI VASANT SATHE in the Chair]
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Tg WINT wFY FTE T SA AT
%, 3% oT WY R arar & 9 A
U9 45T A F AT wvdl qrorey gty
fora®t o0 &, w ®Y Tad wwT Aifg o
T A o E S guy Y #T @Ay
T ard & | Far § Wrar ¥ FF w17 90y
T & 7 & o W ¥ w0 wme §
CISAE R T I (L E
TFAATR & F TH M K IO &Y,
el WATH FI, FAT 5TEAT T qeq
TR I rar T8 ATTENT |
g AT AT AT % A T E
B q0ITH JeANT R & s 2 1 o
HIT FAT T 76 §7TFT HIF 0
FHTAT ZY 0T T T 477 & 757 ST o

*SHRI J MATHA GOWDER (Nil-
giris);: Mr. Chairman_ Sir, al the very
outset, I would calegorically say that
every one in this House wholehearted-
ly supporis the presidential Ordinance
invoking powers under the MIS.A.
for arresting the smugglers and black-
marketeers. There can be no differ-
ence of opinion from any quarier in
this House about the necessity for
issuing this presidential Ordinance.
But the main point of controversy is
whether action taken under this Qrdi-
nance will help the ruling Congress
Party or the sagging economy of the
country, I am of the view that the
action taken against the smugglers
under this Ordinance will help more
the ruling Congress parly than the
people of the counlry hy improvement
in the economy.

I am surprised at the sudden en-
lightenment of the Central Govern-
meni after 27 years of Independence
about the existence of smugglers in
our country and the need for stringent
action against them. Thig enlighten-
ment on the part of the Government

*The original speech was delivered in Tamil.
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of India can also be compared with
the enlightenment of Gaulam Buddha.
While Buddha did penance in the
forest for long, the Government of
India, while continuing in power, got
enlightenment after 27 years of In-
dependence. After two and half
decades, the Government got the self-
realisation that there is urgent need
for issuing a presidential proclamation
in thig regard.

Afler all this sudden inspiration on
the part of the Government, what do
we find? In the Times of India dated
2nd December 74, there is a news
item entitled SMUGGLERS ARE
BACK IN BUSINESS. I quote.

“After lying low for a few weeks,
smugglers in many important centres
appear 10 be resuming their activi-
ties, a U.N.I, Survey rcports ”

The Government of India arrested
{hese smugglers. They approached the
Courls and got themseives released
because of the Ilegal lacunge. Now
they have resumeq their business in
imporiant centres. This has become
possible hecause of this helpless Gov-
ernment, because of the incompetence
of this Governmenti to tackle this
menance. It is also because the leading
lights of the ruling Congress Party
have been the ministering angels of
these smugglers. Otherwise, how
could Coolie Mastan become Haji
Mastan? The Government, during this
long period, were fully aware of the
smuggling activities in our country,

SHRI M. RAM GOPAL REDDY:
Any Mussalman who goes to Meecca
becomes a Haji,

SHRI J, MATHA GOWDER: I lmov{
that. Coolie Mastan became Haji
Mastan, because the Government of
india issued the necessary Pass-port
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to him. Though the Government of
India knew thai he was a smuggler,
Yei they gave him the pass-port, en-
abling him to go to Mecca.

I will refer here to a photograph
published in the latest issue of Blitz,
aated 30th November 1974, which
proves my contention that the ruling
Congress Party Members were fully
acquainted with the smugglers. This
photograph shows Yusuf Patel, who
has now been detained ynder MISA.
The caption under this photograph
reads as follows,

“Yusuf Patel (facing camera), now
in detention under MISA.,.. ***

MR. CHAIRMAN: Order, Order.
The hon Member should not mention
names without prior notice, Thig will
nat go intg record,

(Interruptions)

MR. CHAIRMAN: Mr. Gowder,
before reading out the mname of a
person who is not a Member of this
House, have you given your intima-
tion about it..

AN HON MEMBER: This is a
news item,

MR: CHAIRMAN: Allegation is
made under Rule 353. Let us go by
the rule. You know it.

it wAwr fw (TwEw)
grel v /AT FEAL; 37 70 forar ST waAT
& o Rdr 7 n@w A N (R4 ST AT
gurwdr ?

vt agven ¢ faw ST €Y o
#1737z farat war &, foad am agd Y
57 WT ¥, IAAY 9T A §, 9F WY
FEIECIR S

Even Governmeni have placed

them; that is not a secret. You see
Rule 853. 1f you make allegation,

ws#Not recorde:
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that person has no opportunity to de-
fend himself. Action against Blitz
you may take outside. I am here
trying to protect the interest of those
persons not able to defend them-
selves here. That is the rule. No
allegation should be made.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr. Vajpayce
mentioned the name of Kunungo,
former Governor of Maharashtra.
Nobody raised any objection. Mr.
Deputy Speaker was in the chair and
he did not take objection.

MR. CHAIRMAN: There is no
question of interpreting the rule and
all that. The rule is very clear. It
says that ‘No allegation of a defama-
tory or incriminatory nature shall be
made by a member against any per-
son unless the member has given
previous intimation to the Speaker.
You can do so. provided you have
given previous intimation to the
Speaker. You know it. You can do
so provided you have given previous
intimation, That is all. You have not
done that.

AN HON, MEMBER: This is not a
new allegation,

=it weAT s g wat 95 w7
g5 ®iem Y F1Z FTH AT 5B 9 |

wawfy wgRw Ffew wwv oqv
4% s ay surey P g

o wawwx fawr . 541 Sz T
oet & w¥ |

sl e fagdi & gafae
THA & wEw WY L THNE ShiET weY
gy |, & wriwr |Edw wTRAT 2 0
Pleage do not do it...

SHRI DINESH JOARDER (Malda):
During any discussion, members can
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do it and they are entilled to read
vut report of the newspaper.

MR, CHAIRMAN: Provided you
give notice of such allegation. That
notice is not given, Under the garb
of reading news item you cannot
make incriminatory and defamatory
allegations againsi another person.

SHRI KRISHNA CHANDRA HAL-
DER: There are cases where names
have been mentioned. Another
Member of the House has mentioned
many names.

MR. CHAIRMAN: I am discharg-
ing my duty as a Chairman. I will
go as per rules. Mr., Gowder, please
don't do 1t

SHR1 J. MATHA GOWDER: It is
all reported in the newspapers; it s
not a new allegation,

MR. CHAIRMAN: Then, why
don’t you give previous notice? I am
not stopping you. You must have
given previous notice, that you want
to mention such and such name.

SHRI P. G. MAVALANKAR: 1
rise on a point of order. Is there ne
difference between quoting from a
report which is already published in
any printed journal or newspaper and
referring to some individual and his
action on the basis of information
which is in the exclusive possession
of the Member himself? If the Mem-
ber is in possession of certain infor-
mation about an individual who is not
member of this House, then you ars
right, the rule tells us that we can-
not refer to him because we have
not given due notice,

But what Mr. Gowder has been doing
is merely giving out what has already
appecared and published in a news-
paper. That report which is printed
has not beer. contradicteq by the per-
son against whom it has appeared.
Therefore, 1 want to know whether
you make difference between referring
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to an individual on the basis of Mem-
ber’s personal information and the
Member referring to any printed
journal which is freely available to
all and which has not been con-
tradicted by the person against whom
it has been printed.

MR. CHAIRMAN: The idea behind
this rule is not about newspapers and
other things. Here, in this House,
Members have certain privileges and
they enjoy immunijty for wbhatever
they say. Therelore, for a healthy
practice those who do not have au
opportunity of clarifying and defend-
ing themselves the hon. Members
must have some restraint. All that
is required is you must give a previ-
ous intimation—whether based on
newspaper report or personal know-
ledge. Whatever may be the source
if you want to name somebody you
must give previous informauon,
Therefore, I would submit, as that
has not been done that 1s contradic-
tory to rule. I would ask Mr. Gowder
to withdraw.

SHRI SOMNATH CHATTERJEE:
Sir, can any member while discussing
this Bill refer to Haji Mastan?

MR. CHAIRMAN: Yas, Mr.
Chatlerjee would know Mr, Haji
Mastan's name has already come.

SHRI VAYALAR RAVI: . ,.%*¥*
(Interruptions)

MR. CHAIRMAN: If any Member
has given, without previous notice,
the name of any one outside, who is
not here, that will not be recorded.

(Interruptions)

SHRI J. MATHA GOWDER: Mr.
Chairman, Sir, it is natural that one,
who commits blunders, will easily
get agitated and it js normal that Shrn
Vayalar Ravi, who belongs o such a
party, should get agitated,
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The Congress Party has been in
power uninterrupted for the past 2%
years at the Centre, Can anyone be-
lieve that the Government were not
in the know of the activitieg of the
smugglers during all these years?
Only to prove that the leading mem-
bers of the ruling party were hob-
nobbing with the established smuggl-
ers, I referred to the photograph in
the Blitz. Till the day of his arrest,
Ram Lai Narang, a smugger was a
member of the Maharashtra Tele-
phone Advisory Committee. Can it
be contended that he became a mem-
ber of the Maharashtra Telephone
Advisory Committee without the con-
nivance of both the Central Govern-
ment and the State Government of
Mauharashi{ta. The ruling party hed
to extend such patronage to the
smugglers because it was being fav-
oured by these smugglers with seve-
ral lakhs of rupees for the purpose
of meeting the election expenses of
the Congress Party every five years.

I will give you another example
how the smugglers were being en-
couraged by the ruling Congress
Party. Yusuf Patel, a weuil-known
smuggler, who was nicknamed as the
Pillar of the Congress, has now been
detained under the MISA, When
was this done? This was done after
he gave insolvency, after he made
ocnamy transfers of all his property.
It is widely believed that he was ad-
vised by the ruling Congress party
members to become insolvent at the
varliest as he was likely to be arrest-
ed under the MI1S.A, Not only he
got prior intimation about the likcly
arrest, but also the advice about
transferring all his assets and becom-
ing insolvent before hig arrest. If
this had not been done, the Govern-
ment could have sefzed all his pro-
perty in public interest,

Similarly, I would also refer to
what Haji Mastan had to say in an
interview he had with Shri Shamim

s+¢3Not recorded.
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Ahmad Shamim, M.P, This haz been
published mm the [llustrated Weekly
of India I quote:

“Half the wealth 1n our cities
consists of black money amassed by
Ministers, officials and leaders of
various political parties. Politi-
cians abuse me by day and come
to me at night with their begging
bow], asking me to give them money
to fight the elections 1 dole out
the money and smile to myself If
today I mention their names, there
will be a sensation. They include
Congresimen,”

Haji Mastan has expressed this view
to Shamim Ahmad Shamim that it
would become a sensation if he divul-
ged the names of Congressmen who
had come to him for money for fight-
ing the elections.

It 1s clear that the Government do
not want the cases of the smugglers
to be taken to courts If they are
taken to the courts, all the under-
hand dealings of the Congress Party
will become public. That is why the
Government are keen to detain the
smugglers indefimtely under the
MISA denying them even the
fundamental right of going to a court
of law Only to this the Opposition
Leaders are objecting.

In conclusion, I have no hesitation
1n saying that the defective, deficient
and wrong policies of the Congress
Government at the Centre have led
to the deteriorating economic chaos
in the country.

off @ W IR (9reT)  Ewrafa
3, 17 feawar &7 g F A T
WEARW AL FAT AT I TEF FIATE X,
gl weamm, arfaar W w@w wify,
A wpfrei A @R e ag TR &
W FgT @ R ¥, €7 T F QT2
wrveT ¢ | O g a@ ara gl W
&1 & wearew Wiy goy fe Oy #1
wvopn =Y g fs aw swe, fegA
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W ¥Y 7d sqaeyr FY famg fear 9,
IAHT TN FF1T § g6y iy Afes
o 9g AR &7 faeR ¥ foq o
FAR 9T QT T A rER Are N
T 9wy A oAy GeAr IEd g
# afy wgar s wrw AHraadf )
gfaar & &t 3 ¥ ey et &,
117 g F AArH g 7] Al
@Y § afen aga e §, ISt @At @
et A =W ) AW g
Nt #re9E IPW W@ & 9T Fg ¥
TR AT €14 9, fgFW w1 gy 9y
% gt wgaT g o o o A gw Aw
¥ 27 71w § TG 4 faar TR @
uodifas qret o fEY @IEIT EY
¢ %gT g1 f& g IA qEwl §HE AT
THETAT WIgA & 7 WIo oT AT HgA §
fa aewy #7 H@EA wEEHEy ¥
ArmagTa oY | ufew saw 9gw W
feey qoeifaw ol 7 99 =l &
Tk ¥ fadt #t fowma AN ? oo
17 feawax & 917 9T FWAC A
T 1 95eHT wE faar a@ wrawr
grz amar fo o 1 AN {§ I=-
g+ g ) flY 7 £ gy o fadlt
F forely g7 Fa7 &1 e fqar 1 W H
w€ ge&IL wAT, glag sk W &+,
Ffws aun feT gTaTe & 39 aawQ Ay
qraq F1% fawrad & AT G
#t fr gz eafeq qead s ATATE |
st fy Tarefifas 9t & wa¥ sgor-
a7 ¥ g1 % foe® oy ae=wdy &1 91
g SaEt woAt qr w AT adt
qarad ? fod § a@y wgr A Amarg
wysr ¥ wwAfaar 9w Wrarge
ST § &Y 9NA &9 aEd wF g
wETd 1 Ag@HIgATT g &)
frabaca gy’ A acHafry?
1w ag & wfgy fe wat el



307  Stat. Resl, and
Motion re. MISA and
Prev. of Smug. Bill
[ =fr a7 oz e ]

% ot dar 3% f fnd anamT At
ATE ¥, AR Y WATAT FNT WS
% Frde & arg fel F o o Wi
T A QAT IO AT FHAT HAT A
arfeq 1]

o 72 26 fr okt § wier €
awar fow &, wfeog v qawar & &4
gt WY qfed & e 3 § wifar o &0
m IER frar & ) Ao wT W R
It 7g fumen @ fe v Al ar
&% 70 1 9t ot # o wr TR
¥o fpar 7 o Wi & faenw @
ad & 3¥ar & 3% wriars 7 o gt
o oy, o fed ww g, SR TRATR Enp A ?
A W aa #T Iy qav &Y s fa
EMTTF T AN TS FTRE )
e & faea & wT TG &, IWF W
TEE ¥ gnAR TT FW FT G § |
EINT FEATH W G TS« AT FIE /T
frryra we feq P A F W H
e o g ? o g &y woa @
Ty ? R I fawme ardard
F Y &, AT AT W g A
T OTERT WO SR A AT
wifgd | YR W g AR FE AR W
w7 ¥ gady Tt wrd § fp qaw
qeT AT ¥ 28 I TGAT AT 26 AT
X WgaeTa gurtear ot fear ar 7@
Ty Ay A feeanT a7 e ¥ T
a1 IEY T 97 AT FHA S A
T WY FTEY FTE AT | g e §
" agt WY 58 9T aTg faarg gwr av
gt 18 MNonIETATd IR FT3FAT
qr | w% o% & SN % wrg A AN
apafa grar § T Qu & fag
AT AT SN AT TG § SHET W
fr s R & Proawg s ot
Wi fed ¢ ¥ ¥ e W ¥ W
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wraA g & | 7gt a8 wgr o vy o
T TS B T H # frreare vy
fapar mar &, w6 TEEY w1 K Ad)
amr smar & ? sfew ow oEE WY
Friarg g, fergearr & uw qar &Y,
dxE) o7 gl ErEd Ay wER A §
SHE WY 9FET A7 ¥@ TO W TL
T AY IART RIS 447 97 7 ) q1
fr ®Y§ w7 T arg atfe ¥ €2
A | ww w9 v & owed A
og AT T & s H | F quwar g
T 77 vz £ geat Ty a iy i,
FAT qT qYET  FET vEAT AT,
£ qaw ¥ avq w7 faray srar e )
e Fer arav § fr fgegrama Y AT
A ¥ A A7 SgE a9 A
a3 | A Far qrge o S At
g WY g ? wq AT ¥ qEAT
T AT & faare, SfamrT ¥
fgens, 2w Afea F fgers s A
AT 7 IAFT @ Torar 1 Afe W9
og T AV A AT FA AT R
AT FgA A 77 & 5 SaH) A% LI
wfawrd & afqa 7 73O 1 IIF Y
T wigsQ ¥ §fa frm s wr 1
g g aw AR w7 g v e
farQrefy FTarEaY % fgewn A Al A1
dw7 qtes T wer w7 Afadr A ITH
et ¥ e AfAA \ aw ga T &
e wa ¥ fasd & Saa) swer amL
7Y 3AET AVt Fzar i T § ofv oot
A1 FF &% a7 T HyA o 09 §
TuAYfr ¥ Wi A% avel} ® we A
warEd W Ay Lot fadg w7 &)
wx 7 I crad ¥ faars wriant w1
faoig  forar orar § g Wm &X 4T
fergea oY 56 wAE wAar Wy
# qawar § b feegeaty o gaam aww e
Qe wrdards} % gare s ww &)
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w3 qAL AL, IAE fgarE T
TATAT AT § &Y WIAHT qATAT MY
i gad ag wt ¥, 7 et & o7 sy
g7 faat o0l 1wt @7 oy gt @
THE oy (e ¥ fw awmr 6
HITEY TATFT AR T FTAT T
ATHTT A ARt Fhesa § a7 =180
ar 1 foar ot av 1wy fed A
fr oo qTE #) g7 w7 ¥ 79T F49,
39 FAA B AHAT €O A wqOEy
amfed ar f& o wEEAW }]W
afea ooz g@ oy & vwAfaE S
#rar #¥ &Y Fifawr ) 77 T 77 NF
Ay &1 & wEgar ar T o arsdd
farar ge Aoy | SAT AR FTA AL AZST
ETAT 1 SN ET AVE T AT Fgy AT
ow weg ot 9y Fanan & A fawr &
Fr Far wfaar & 1 Ffeew g
AT & | A OF TIT A § 1 I
ATTEaTE A Aq &Y Ay &, = fw
FATTHAAT AT 53 F7 A7, TFo HITo
mad o 74 frw far 1 g9 avg
N q *g T A™ gy & BF oom
AR AT AN FILR &, fergmam
¥ ATAR WY 4¥ OF 957 A7 ATHAT 8
IFFT A AW FAFTr R E 1 A Imgarar
for =t wreoff amga S v Y F177 A
FaEd & wroor [ 1 T af wagAar
aifed 5 =g 1§ FEr AIm R,
TetAT areeE § SEr W frar @w
wgr 1 ga fas § war w47 §, 7 AL
AT gy 91 )

ot iR W=t ;. mw g aared
fr s qacaet 9 Ay § waAr and
sRET A F@E

NAwaR T : AR fEa ¥
W WTE  wTENAen G e 8§
frmr &
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“to provide for preventive de-
tention in certain cases for the pur.
poses of conservation and augmen-
tation of foreign exchange”

§ wmmem g fo ard oy AF 2
TAHT 51T 0F £ HY7 vt fawr F v
T FEET & a7 H TEATT BT oy
T Y A FuF fom weeeT faer Aaar
TIAT, T AT B AT 7T ST Fefr
H7 HF T 3T Y AT THHT IX O
% g q2Ar | Avewy T0fEd fv w0
1T BT FEITAIE F7F W 0F FE
™Y aify  wreq 7 ¥ fan gur
nFE 3G 7Y STEG AE) T AT gfawr
ZY wadr | wrgw @A Tfed av f
TEAY &Y & Y, A w7 & T
Fiew mifead gt o1 oft giear gET
=T wg ST I 0% & a9 Frer
FTT HY AT AT THE J@T AT AT
T qzAr | wft SEiAtET A TR,
1T gFE S, Aife #17 faa § & s
T TfET | T SEAIIE HAw qAw
T

5 oY g wer & -

“specially empowered for the
purposes of this section by that
Government, may, if satisfied, with
respect to any person...”

oY g ¥ SAmdT Gy Wi
R wY wEw § fedww A
FTX T ANTC | WX IR FAT A\
=ifed 1 ag | TfEgy v srgan
Y Titast argw famr o< AR o
are Yfeqwge 1| e T ¥few-
HrEE £, AY fRT oo Wit grangE O O
frw ara = GRadmwT & 7 AT
am%&wlwnmlm
wHt” gmr Tfigw | “Gfeamwmer” W
¥ aft fagwa it
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SHRI P. G. MAVALANKAR; Mr.
Chairman, Shri Vajpayee, while
moving his statutory resolution, has
very ably put forward the case of
people like us who feel very strong-
ly that effective, timely and urgent
action must be taken against smug-
glers but the way in which the Go-
vernment have come forward with
this Ordinance, the Presidential Order
and the proposed Bill have been far
from satisfactory.

Many members from the Congress
benches have been chiding us and
asking whether we are pleading for
fundamental rights for the smugglers,
Let us not talk in childish and mis-
chievous terms. Nobody in his senseg
will ever say that the smugglers
should be protected. As a matter of
fact, smuggling has been going on in
this country because of the party in
pewer. It is the party in power
which has been the Dbeneficiary of
this anti-natfonal, anti-social, anti-

GIPND~Job IewlsS. 2787—7-1-75~

DECEMBER 3, 1974

Stat. Resl. and 312
Motioh ve, MISA and
Prev. of Smug. Bill

patriotic activity which has been go-
ing on for the last so many years. On
top of all that, these hon. gentle.
men 1n sauch a shameless way abuse ug
for the pleading Tor the rights of the
smugglers when we are in fact dis-
charging our democratic duty of pro-
tecting the fundamental rights of the
citizens The question is whether we
are really sincere about certain pro-
visions of our Constitution, Did the
constitution-makers ever dream that
this Government will pervert and
twist the provisions relating to
emergency?

MR. CHAIRMAN: The hon. Mem-

ber may continue his speech to-
morrow.
18.00 hrs. Y¥W

The Lok Sabha then adjourned %ill
Eleven of the Clock on Wednesday,
December %, 1974/Agrahayana
13, 18968 (Saka).



